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CIEE WA Ansal Properties and Infrastructure Limited
~ Corporate Identity Numbar: L451010L156TPLCO04759
Regd. Office; 115, Ansal Bhawan, 18, Kasturba Gandhi Marg, New Delthi-110001
Tel.: 011-23353550, 011-66038308
Website: www.ansalapi.com, Email; shareholdersarvice@ansalapi.com
Motice for investors of the Company
Pursuant to SEBI's Gircular dated the 02nd July, 2025, investors are hereby informed
that in order 1o secure the reghts of investors i the securities which were purchasad by
them, & special window has been opened by the Company for re-lodgement of transfer
deeds, which were lodged bafore the 01" April, 2045 and rejected / retumed / nof attended
1o due todeficiencies in documeniation’process of olharwise, for a period of sik monihs
from the 07" July, 20250 08" January, 2026
The secunbes (. Equily shares) that ane re-lodped for transter shall be wssued only 0 demat
mods, Due process shall b followed by Equily sharebsiders for such fransfer-cum-demat
requesis
For assistance and submission of requisite documents, péeasa contact MUFG Intims |India
Private Limited (2arlier known as Link infime India Private Limited}, our Registrar and Share
TransferAgeni at Noble Heighds. st Fioor, Fiot No, NH 2, L3C, C-1 Block, Near Savitn Market
Jangkpim, Mew Delbi-110058 or email.delhi@inmpms.mufg.com {Tel: 011-43411000
[Ext:TH3N
For Ansal Properties and Infrastructure Limited
iUndar Corporate Insolvency Resolution Process)

Sdi-
Date : 09.07 2025 Abdul Sami
Place : Mew Delhi Company Secretary

DEBTS RECOVERY APPELLATE TRIBUNAL, ALLAHABAD

Ministry of Finance, Govt. of India
147-A-58,/1, Jawahar Lal Nehru Road, Tagore Town, Allahabad. Ph- 0532-2467671, Fax 0532-2466414

Appeal Dy No.1132/2024 Dated: 23/05/2025
(Summons to the parties throogh publication under Section 18 of the
Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 as amended up to date).

The Authorized Officer UCO Bank...........cccminiiniisnssmmssermessseess AP pellant

Vs,
Mukesh Bumar Saraswat & 0rs. s RESpondent
To,
1. MUKESH KUMAR SARASWAT

S/0 SHRI KUMAR PRASAD SARASWAT

Rio Ground Floor, BH-1/122 Sector-12,

B.R.D. Scheme, Pratap Vihar, Ghaziabad-201008,

NOTICE

Take Motice that the appellant has filed an appeal against the order dated
05/04/2024 passed in Appeal No.49/2021 by the Debts Recovery Tribunal
at Lucknow the abovementioned appeal has been listed for appearance
and further proceedings before the Appellate Tribunal at Allahabad on
26/08/2025 at 11:00 A.M. You may appear before this Appellate Tnbunal on
the date either in person or through legal practitioner duly appointed by you
for this purpose,

Take notice thal in defaull of your appearance on the dale fixed, the
appeal will be heard ex - parte. REGISTRAR,

DEBTS RECOVERY APPELLATE TRIBUNAL,
ALLAHABAD

7l N
FORM A
PUBLIC ANNOUNCEMENT
{Under Beculation B of the nsohancy and Bankripley Beard of India

// [Inzolvency Fasciution Frocass for Corporate Persocns) Reguiations, 201E]

FOR THE ATTENTION OF THE CREDITORS OF UPAL BUILDTECH PRIVATE LIMITED

RELEVANT PARTICULARS
i. |Mame of Corporale Debior UPAL BUILDTECH PRIVATE LIMITED

2. | Dale af incorporation of Corparate Debbar] 13032008

3. | Authonty under which Corparate Deblor = [Registrar of Companies, Dehl
incorparaladiregisierad |

4, | Gonporabe Iderlity Mo, ! Limited Liabiity  (U45400DLEHEETCTEH3ED

Heaniification Mo of corparate debtor

5. | Addrass of the Ragelersd office. and TOice Mo - 303, 3rd Fioor, Balaf Charbar, D-258010,
Principal Ofice, (£ any) of Corporate debior | Sweet Mo-40, Lavond Mager, Nesw Delni -1 10082, ek

4. | Insolvency commencemand date inrespect (0807, 2025
ol Corgofale Debios |

Eatimated date of closure of insclvency ;{M- 01,2026

resslulion process

B, | Mams apd fhe regisiratian ramber of tha jSI‘-".'EﬂFJF-j Chawdhary
inselvancy prafassicnal acling 2 Intarem  {Reg No @ BEVPA-DOVIP-PO26G120:21- 202214049
Resolution Prodessonal |

8. | Addrass and amail o the nbarim resalufian | Address | P-306, Logix Biossam Gounty; Secler-137,
profassional, as reqistersd with the Board |Molda (Littar Pradesh)
|Email Id - cashivanard 12Egmail.com

104 Address and emall 1o be used for

| Ackiress « Ofice N - 309, 3 nd Floor, Baigjl Chamber,
carraspondanca with the mbarim

D246, Street Mo-10, Lawom Magar, Mew Dehi-

ressiulion prolessional {100, (Dhelhil}
I EE-_I'.-I_a_-'___-J[:al cinpiEigmal.com
T1] Cast date Tor submission of clams [22.07. 2025

12§ Classos of cradilors, f any, undir clause |

ik of sub-section (G66) of secion 21, |Mat applicakés at presenl
ascestairad by the inbarim resalulian

professions|

134 Mamas of Insolvency Profassionals
iderified 1o act as Autharized
Represantafive of crad@ors in a dass

|Mot appiicabla al prasent
i Three names for e&ch olass)

{a) Wabdnk : hitps:ikbigov.inhomesdownloads
Phiyzical Addrass  Same a5 mantioned availabde

{ In oAl 10

{n) Not applicable at presant

i

14 48] Redevant Fooms and
ikl Dela®s of authornzed reprasentativas
are available al

Matice |5 hereby given that the Katonal Company Law Trbunal has ardersd the commencemsn
af & corporade insolvancy resalulion pracess of the UPAL BUILDTECH PRMVATE LIMITED, on 08"
Huly, 2025

Thie creditees of UPAL BUILDTECH PRIVARTE LIMITED, are hereby called upan lo-submi ther clalms
with proof on ar before 22% July, 2025 19 the interim rasolidion professional at the sddress
marticned agamst-enbey Mo, 10

The fmancial crediors shall submit ther claims with prond by electranic means only, AR olhear creditars
may submil tha claims with proof in person, by posl of by alactfonic means.

A financial creditor baloageny o a dass, as lisked against tha antny Mo, 12 shall mdicals its choica
of authodized reprasentatee fram amang lhe theee ingalvency professionals Bsied Agalnst endry
vH-:-.H fo-act as authorized represaniadive of the class [Raal Estabe Alloibess] in Fom Ch.
amission of false or mesbasding proofs of caim shall atiract panalbas.

e ———————————

Kamyg al Infenm Kesalyfion Prolessanal - Shivanand Chaudhary
Drate Q907 2025
Placa ; Wsda /

/[

HERO HOUSING FINANCE LIMITED

Registered Office: 09, Community Cendre, Basant Lok, Vasant Vihar, Maw Dethi- 110057
Branch Office; Cffica Mo, A-8, Third Floor, Sector-4, Noiga-201301
PUBLIC NOTICE [E- AUCTION FOR SALE DF IMMOYABLE PROPERTY]

[UNDER RULE %{1) OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002]

NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING
FINAMCE LIMITED (SECURED CREDITOR) UMDER THE SECURITISATION AMD
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002,
Motice iz herely given iothe publicin general and in particular fohe bormowers) and guaranions) or
their legal heirs’ rapresantalives that the below descnibed immovable properies
morigagedichanged lo the Secured Cradilor, the possassion of which has baen [Eken by the
dathorized Officar of Hara Housing Finance Limited {secured credifor), wil be sokl on 28-July-2025
(E-Awuction Date) on "AS I5WHERE 5", “AS |15 WHAT 15" and “WHATEVER THERE 15" basis for
recavery af oubsianding dues from balow menlioned Barnrawers, Co- Borrowers of Guaraniors. The
Reserve Pnca and the Earnast Money Deposil & menbonad belos, The EMD should be made
through Demand DraffRTGEMEFT for participating in the Public E-Auction along with the
Bid Form which shall be submitted to the Authorised Officer of the Here Houging Finance Ltd
Cnarbafare 2B-Ruly-2025 615 PM at Branch Chicac 48, Third Floor, Saciar-t, Naida-201301.

Loan | Mame of Borrowars)/ Dateof Type of Possession| Reserve
Account | Co- Borrower(s) Demand Notice [Under Price
Mo, | Guarantor{s) Lagal Amaunt &5 Constructive Earmeas
| Helrz) Legal Rep, on date Physical] Money
HHFNSPHOU200 Rakesh Kumar 22024 Physical RE.
DOBOES40) Rs. 71,50 475,15)- 13,50,000-
HHFNSPIPL2000 a5 on 04I07/2025 Rs.
DO0a541 135,000

NORTHERN RAILWAY

INVITATION OF TENDERS

Tender Notice No, 30/2025-2026 Dati : 09.07.2025

Principal Ghiaf Malerials Manager, Morthern Radway, Mew Defhi-110001, for and on
b haadf af e President of India, invites e-tenders through e-procurement systerm for
supply af the following ltems;-

3, | Tender Briel Description ity Clasing
M. Mo, Date
01192508754 COUPLER SQCKET OQUTER CASING 500 MOS | 30.07.25
0218250637 | MICROPROCESSOR BASED ENERGY AFNCE | 31.07.25
03[12251386 | FRLT COTTON INSULATION 05118 | 04.08.25
MTR

(1226550038 DESIGN, MANUFACTURE, SUPPLY 4E Mk | Od oD S
GhI0Z251829 | DISCONMNECTING AND EARTHING DEVICE | 111 MOS | 11.08.25
06| 09252551 | POLY RING FOR CCPU TTI6NOS | 01.09.25

NOTE -1, Vendorg may visit the IREPS wabsile e www.ireps.gov.in w]
for details, 2. Mo Manusl offer will b2 entertatned. ,

2072/25 SERVING CUSTOMERS WITH A SMILE

EETECH SRLS CONSULTING PVT LTD

Notice is hereby given to General Public that the company proposes to make the
application to the Central Government under section 13 of the Companies Act
2013, seeking confirmation of alteration of Memorandum of Companies of the
company in term of special resolution passed at Extra ordinary General Meeting
held on MONDAY, 01 DAY OF JULY 2025 to enable the company to change its
Registered Office from “State of Uttar Pradesh” to “State of Maharashtra”.

Any person whose interest is likely to be affected by the proposed change, may
deliver either on MCA portal (www.mca.gov.in) by filling investor complaint form
or cause to be deliver or send by registered post of his/her objections supported
by an affidavit stating the nature of his/her interest and ground of opposition to
the Regional Director at the B-2 Wing, 2nd floor, Pt. Deendayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi- 110003, within 14 Days of date of
publication of this notice with a copy to the applicant company at its registered
office at the address mentioned below: ADDRESS OF REGISTERED OFFICE: 96,
AVAS VIKAS COLONEY, ALIGARH, UTTAR PRADESH, India, 202001

CAN FIN HOMES LTD.

DDA Building, 1st Floor, Near Paras Cinema, Nehru Place,

New Delhi-110019 Ph.: 011-26430236/7625079108
Email: delhi@canfinhomes.com CIN : L85110KA1987PLC008699

DEMAND NOTICE
Under Section 13(2) of “The Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (No. 54 of 2002)"

To,
1. Mrs.BHAWANAW/O HARI SHANKAR (Borrower)
FLAT NO FF-2, FIRST FLOOR, PLOT NO C-9/4, DLF ANKUR VIHAR, LONI,
GHAZIABAD UTTAR PRADESH-201102 Also at: 213, T-HUTS, SECTOR 3, ROHINI,
NEARMTNL OFFICE NORTHWEST DELHI- 110085
2. Mr.HARISHANKAR S/O GYADEEN (Co-Borrower)
FLAT NO FF-2, FIRST FLOOR, PLOT NO C-9/4, DLF ANKUR VIHAR, LONI,
GHAZIABAD UTTAR PRADESH-201102 Also at: 213, T-HUTS, SECTOR 3, ROHINI,
NEARMTNL OFFICE NORTHWEST DELHI- 110085
3. NAVEEN THAKUR S/O KRISHNA CHANDRA THAKUR (Guarantor)
HOUSE NO D-2456, STREET NO 8, MUKUND VIHAR, DELHI 110094
No.1-3, have availed a housing loan from our branch against the security of mortgage of
\{ge following asset belonging to No.1 of/Amongst you. An amount of Rs. 23,99,470/-
(Rupees Twenty Three Lakhs Ninety Nine Thousand Four Hundred Seventy Only), is
due from you, to Can Fin Homes Ltd. as on 07.07.2025 together with future interest at the
contracted rate and other charges thereon.
Details of the mortgaged asset
Flat No FF-2, MIG, First Floor, Plot No C-9/4, DLF Ankur Vihar, Loni, Ghaziabad Uttar
Pradesh-201102 Boundaries of the property are as under:-
North : FlatNo FF-3, South : 9 mtr Road, East : Plot No. FF-1, West: Plot No. C-9/3
Registered demand notice was sent to Nos. 1 - 3 amongst you under Section 13(2) of the

Erei TICT E

Mobce is hershy given that the  share
certificate(s) no's. 13846, 17508, 17872 and
4722 under folio number 37456 for 400
equily sharas of face value of Rs, 10 sach
bearing distinctive nols) respectively
2584601-2584700, 2049801-2049900,
JETT01-2977300, 4094454-4004553 of
TCPL Packaging Limited standing in the
pame of M% Jindal Sasena Fimancial
Services Private Limited, have been
reparted lostistolen and undersigned have
applied 1o the Company o issue duplicate
share certificate(s} for the said shares, Any
personds) who have claim in respect of the
aforesaid shares should lodge claim for the
same with the Company at its Registerad
Offica al Empire Mills Complex 414,
Sanapati Bapat Marg, Lower Paral, Mumbai,
Maharashtra, India - 400013 within 15 days
from the date of this nolice, else the
Company will procesd 1o Bsue duplicale
share cedificalais). 2/
Place: 09.07.2025 Naresh Kumar Jain

on behalf of Jindal Saxena

Financial Services Pvt Ltd

VALLABHI CAPITAL PRIVATE LIMITED
CIN NO. U65993DL2021PTC384823

Regd Off. : SF 4C, Second Floor, Rishabh Ipex
Mall, Patparganj, IP Extension, Delhi - 110092

(Hh

HIMDIL 8
HOUSING FIMNAMCE
Hinduja Housing Finance Ltd.
Registered Office: No. 167-169, 2nd Floor,
Anna Salai, Saidapet, Chennai-600015
Branch office: F-8, Mahalaxmi Metro Tower,
Sector-4, Vaishali, Ghaziabad-201010
ALM - ARUN MOHAN SHARMA
RRM - AMIT KAUSHIK - Mob. No. 9587088333
CLM - DHRUV VASHIST - Mob. No. 8802967651
PUBLIC NOTICE OF PHYSICAL POSSESSION
OF IMMOVABLE PROPERTY

To, 1. Mr. Sarita Ramesh Pal

2. Mr. Jai Prakash

Both at: E 109 Govindpuram Ghaziabad, Metro,
Uttar Pradesh, India—201013

Whereas vide Order dated- 29.03.2025 passed
by Ld. Additional District Magistrate, Noida the
physical possession of the property being All that
piece and parcel of Portion Bearing FREEHOLD
RESIDENTIAL FLAT NO UGF-2 ON UPPER
GROUND FLOOR MESURING 55.28sq.mt OR
SAY 46.47sq.Mt, BUILT ON 1/2 PART OF PLOT
NO 43 PERTAINING TO KHASRA NO. 22Mi
SITUATED IN RESIDENTIAL COLONY
SATABDIPURAM, VILLAGE DASNA, PRAGNA
DASNA, TEHSIL & DISTT GHAZIABAD U.P. has
been taken over by M/s Hinduja Housing Finance
Ltd. on22-04-2025.

The borrowers in particular and the public in
general are hereby cautioned not to deal with the
property and any dealings with the property will
be subject to the charge of M/s Hinduja Housing

s> CAN FIN HOMES LTD.

Can Fir Homes Lid

46, GMS Road, First Floor, Above Canara Bank
Erenser: eamana nanr) NEAr Wadia Institute, Dehradun, Uttarakhand - 248001
= Contact- 7625079160 CIN : L85110KA1987PLC008699
E-Mail- dehradun@canfinhomes.com

traantsding Mlreear ok

Finance Ltd.

In pursuance of paragraph 5 of
RBI Notification No. DNBS.(PD)
029/CGM (CDS-2015) dated July

Authorised Officer
For Hinduja Housing
Finance Limited

Date: 10.07.2025
Place: Ghaziabad

POSSESSION NOTICE [Rule 8 (1)] [For Inmovahle Property]
Whereras the undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act 2002 and in exercise of the powers under the said Act and Security Interest
(Enforcement) Rules, 2002, issued a demand notice dated 05/05/2025 calling upon the
borrowers Mr. Krishna Kumar and Mrs. Babita Devi to repay the amount mentioned in the
notice being Rs.9,14,450/- (Rupees Nine Lakh Fourteen Thousand Four Hundred Fifty
Only) with further interest at contractual rates, till date of realization within 60 days from the
date of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise se of powers conferred under Section 13(4) of the said Act read
with Rule 8 (of the Security Interest Enforcement Rules, 2002) on this the 9th day of July of
the year 2025.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Can Fin Homes
Ltd for an amount of Rs. 9,14,450/- (Nine Lakh Fourteen Thousand Four Hundred Fifty
Only) and interest thereon.

Description of immovable property
H No-379, EW.S, M.D.D.A Colony, Kedarpuram, Ajabpur Kala, Post Office Defence
Colony, Dehradun, Uttarakhand-248001.
North by :-House of others  Eastby :-HNo-381 E.W.S
Westby :-HNo-377EW.S  South by :- Road

Date: 09.07.2025
Place: Dehradun

Sd/-
Authorized Officer, Gan Fin Homes Ltd.

09, 2015, and paragraph 42.3 of
the Master Direction — Reserve

Bank of India (Non-Banking
Financial Company — Scale Based
Regulations) Directions, 2023, it
is hereby notified that the Reserve
Bank of India has accorded its
approval for the appointment of
Mr. Divesh Kumar Mishra as a

Whereas, the undersigned being the Authorized Officer of IIFL Home Finance Limited (Formerly known as India
Infoline Housing Finance Ltd.) (IIFL-HFL) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule
3 of the Security Interest (Enforcement) Rules 2002, a Demand Notice was issued by the Authorised Officer of the
company to the Borrower/Co-Borrowers mentioned herein below to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under Section 13(4) of the said Rules. The borrower in particular and
the public in general are hereby cautioned not to deal with the property and any dealings with the property will be
subject to the charge of IIFL HFL for an amount as mentioned herein under with interest thereon."The borrower's
attention is invited to provisions of sub-section (8) of section 13 of the Act, If the borrower clears the dues of the
"lIFL HFL" together with all costs, charges and expenses incurred, at any time before the date fixed for sale or
transfer, the secured assets shall not be sold or transferred by "lIFL HFL" and no further step shall be taken by "lIFL
HFL" for transfer or sale of the secured assets.

Possession Notice (For Immovable Property) Rule 8-(1)

Professional Director of the Name of the Borrower|  Description of the Secured Asset (Immovable |Total Outstanding] p,¢e of | Date
Com pany, vide its Letter No. (s)/ Co-Borrower(s) Property) Dues (Rs.) Demand Pofse
_N2. . Al that piece and parcel of Flat on second floor, on| Rs.2873651/- Notice |'_.:
DEL.DOR.NBFGBL.N0.5213/24-03 Miss. Taruna, Mr. Plot no 3/485, with roof rights , Sector 3, Vasundhara, | (Rupees Twenty oson
199/2025-2026 dated July 4,2025. Surender Kumar Arora, |Pargana Loni, Ghaziabad Tehsil and distt|Eight Lakh Seventy
(Prospect No.  |Ghaziabad, ~ Uttar  Pradesh-201012.  Area| Three Thousand | 20/01/ |07/07
IL10324530) Admeasuring  (In  Sq.ft): Property Type:| SixHundredand | 2025 /2025
Area_Admeasuring, Property Area: 430.55. Fifty One Only)

“"IMPORTANT"”

For, further details please contact to Authorised Officer at Branch Office: A-1C & A-1D, 2nd floor, Noida Sec16,
Noida, Gautam Budh Nagar - 201301 or Corporate Office: Plot N0.98, Phase-IV, Udyog Vihar, Gurgaon, Haryana.

Whilst care is taken prior to

Place: Delhi, Date: 10-09-2025

Sd/- Authorised Officer, For IIFL Home Finance Ltd.

acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of

Regd. Offles: Offica Mo, 406, 4th Flaor, Woslamark 2, Asze? NocB, Aarocty Hospitality District, New Delhd - 110037
Tel: 011-43107200, E-mail; csmii@mahaan{oods com, Website: www mahaanioods com

Statement of Standalone Unaudited Financial Results for the Quarter ended 3006, 2025
[Amaunt In B%. Lacs excepl EPS data)

LAKE SHORE REALTY LIMITED

(Formerly Mahaan Foods Limited)

(CIN : LEBT00DL 188 TPLCIS0ZAS)

transactions with companies,
associations or individuals
advertising in its newspapers

Particubars

Year Ended
30.06.2025 | 31.03.2025 | 30.06.2024 @ 31.03.2025%
| Unaudited | Audited | Unaudited Audited _

Quarter Ended

WILFUL DEFAULTER CLASSIFICATION:

OPPORTUNITY TO REPRESENT BEFORE REVIEW COMMITTEE ;

Please refer to the Show Cause Notice dated 03.02.2025 sent to your registared address on 06.02.2025 which
was returned undelivered hence paper publication made in Financlal Express and Jansatta {Chandigarh) on
19.02.2025. Norepresentation received against the SCN within - 21- days timeline. Therefore, the Identification
Committee on Wilful Defaulters has recommended to the Review Committee for your classification as Wilful
Defaulter. You may represent to the Review Committee within 15 days ofthis notice at the address given above,
In case of non-receipt of the same, the Review Committee shall have the discretion for your classification as

Wilful Defaulter.

SARFAESIAct, 2002, but the same was returned unserved. The undersigned has, therefore, or Publications. We therefore Total income adB2 41.03 | 15:18 135.80
caused these Notices to be pasted on the premises of the last known addresses of the said Mel Profit | (Loss} for the panod (belare Tax, '
Borrowerls as per the saidAct. Hence this paper publication. Asyou have failed toadhere o] | F€COMMenNnd that readers | | . a andior Exracrdinary Hems) 2287 | 2899 | 668|965
the terms of the sanction, the account is classified as a Non Performing Asset on dated make nece_ssary Inqui rl_eS "Nel Profit] {Loss) for the period befare % (aler | - - { :
29.06.2025 as per the NHB Guidelines. You are hereby called upon to pay the above said | |} Hefore sending any monies Exceptionat andior Extraordinary items) 2287 2899 | 6 F o5 85
amountwith contracted rate of interest thereon from Demand Notice Date 07.07.2025 within . . e - — - g -
60 days from the date of this notice, failingwhich the undersigned willbe constrained o lnifiate | | @  €ntering INnto  any E‘E‘ Profit/ -'-”5;;' ;“E"‘E F':?Jf':'df"."'r U RAer i ST S fhies
action under SARFAESI Act to enforce the aforesaid security. Further, the attention of agreements with advertisers Excepiiona: Bndior Exiraordinary Hems) ! | &t ) 2ME fes
borrowers / guarantorsis invited to the provisions of Sub-section (8) of Section 13 ofthe Act, in . . Tatal Comprahensiva Incoms for the period [
respect oftime available to them to redeem the secured assets. or othe-rW|se acti r_'g on an |Comprissng Profit / (Loss) for the pariod (after tax) |
Sd/-, advertisement n any _and Other Comprehensive Income (sflectaxl] | 1687 | 2190 | 2 902 F2.85
Date: 09.07.2023 Authorised Officer, manner whatsoever. | Equity Share Capfial | AS0OF | AS0OY | 85007 ) 35007
Place: New Delhi Can Fin Homes Ltd. Reserves (excuding Revaluation Reserve) as shown I
in the Audited Balance Sheet of the previous year | 1671.02
Stressed Assets Management Vertical, Bank of Baroda, Baroda Eamings Par Share {of Rs, 10 sach) {far contiming |
Corporate Center C-26, G-Block, Bandra Kurla Complex, gnd diseontinued operations) -
” Bandra East. Mumbai-400051 1 Basio; 005 0.63 0.14 2. 0B
da 3w @sig7 Bank of Baroda L S R R 2 Diluted 0.05 063 | 014 2.08
" miail: JocciEban roda.coan
Notes:
Ref: BOB:SAMV:117:1098 Dated :17-05-2025 = The above Financlal Results of the Company have been reviewad by the Audit Committee and approved by

Place: Mew Delhi

the: Board of Diractors a1 its meeling held on 08 July, 2025,

The above is an extract of the detailed format of unaudited financial results for the quarter ended 30 Juns,
2025 filed with the siock exchange under Regulation 33 of the SEBI {Listing Obligations and Disciosure
Reauirements) Regulations, 2015 (ag amended from fime 0 Eme). The full format of the unaudited financial
results for the quarter ended J0th June, 2025 is-available on the Company's wabsite (www mahaanfoods.com)
and on the website of the stock exchange where the Company's equity shares are Hstad viz. BSE Limiled
[www bsaindia.com),

Date: 08th July, 2025

For Lake Shore Realty Limited
Sdl-

Sanjeav Goyal

Managing Director

DiN: DO 221094

5 MNo.| Mame of the Account| Mame of the Person Date, Time ,Venue & Mode of Haaring

01 MisV N ENTERPRISES | Mr. Tarun Jain Date of Hearing:- 18.07.2025, Time: 12.00 Noon

02 Mrs. Shivani Jain | (Appear prior to 15 minutes)
Venue:- Bank of Baroda, Regional Office, Sector 13,
Hissar, Haryana Mode ;- Video Conference

Dated : 07.07.2025 5d/- (General Manager)

@wﬁm Bank of Baroda

Stressed Assets Management Vertical, Bank of Baroda, Baroda
Corporate Center C-26, G-Block, Bandra Kurla Complex,

Bandra East, Mumbai-200051
Email: wid. becabankofbaroda.co.in

BOB:SAMV:117: 1435 -REGISTERED A/D-

Dated :17-05-2025

M5 V.M. Enterprises

H.Mo, 154, Block Mo B-1, DDA Flats,
Bakkarwala Loknayak Puram, Delhi-110041

Mir. Tarun Jain

Plot No G-248, 5ector-1, Tronica City, Loni {Partner/Guarantor) (Partner/Guarantor)
Ghaziabad, UP-201102 F-13/3, Madel Tewnill, F-13/3, Madal Townll,
Mis V.N. Enterprises Delhi, 110009 Pelhi, 110009

Mrs. Shivani Jain

Dear Sir,

Guidelines

default, based on the following grounds, inter alia

Re: Motice for personal hearing before Review Committee Proposed Declaration as Wilful Defaulter under RBI

Please refer to the credit facilities availed by you from Bank of Baroda Railways Road, Bahadurgarh Branch, which
have since been classified as Non-Performing Asset (NPA) as per extant guideline of REL The outstanding dues in
youraccount(s) are yet to be repaid despite repeated follow-ups and reminders.

The Bank had issuad a Show Cause Motice on 03.02.2025% Thersafter, under the directions of the Identification
Committes on Wilful Defaulters, a further letter was issued on 17.05,2025 and Pursuant to a detailed examination of
your account(s), the Identification Committee constituted under the Reserve Bank of India's Master Directions on
Wilful Defaulters has concluded, after following the due process, that your conduct falls within the parameters of wilful

Regd. DHice: 3" Floor, Manek Piaza, Kalina C5T Read, Vidya Nagn Mang, Kalina,

NOTICE FOR THE ATTENTION OF SHAREHOLDERS OF THE COMPANY

The 40" Annial Genaral Mesting [AGM or Meeting') of the Membears of Dalphi World Money Limited will be held
on Friday, August 1, 2025 at 1:30 M, through Video Conlarencing (“VC") or Other Audio Visual Means [“0AVYM)
in complignce with all the applicable provisions of Companies Acl, 2013 and the Rules made thereunder and the
Securties and Exchange Board of India (SEBI) (Listing Omegations and Disclosure Reguirements) Requiations,
2075 and read wilth the Ganeral Gircular Mo 472020 dated 8t April, 2020, Gircutas No, 1772020 dated 13th
Ao, 2020, Circular Mo, 2002020 dated Sth May, 2020 read with other refevant circukars incleding 092024 dated
19" Septarmber 2024, issued by the Ministry of Corpoeate Affais (MO&) and other applicable circulars issued
by the Ministry of Corporate Affairs (MCA} and SEBI (collectively referred ta as "relevant circulars™) o transact
the busingss sef oul in the Notice calling the AGM. Members will be able to atiend the AGM through YE/DAVM

In compliance with the relevant circulars, the Notice of the AGM and the Fingncial Statements for the
Fenancial Year 2024-25 along with tha Board's Report, Auditor's Report and athar documents required to be
a tached thereto have been sent an July 09, 2025 to the Members of the Company whose email addresses
are registared with the Company/ Depository Participant(s) and a letier having details of meeting and web
link of Annual Raport has oean sent o the Members whosa emad addresses are not registerad with the
Company’ Depository Participant{s). The aloresaid documents are also available on Company's website at
h_tps:findiaforexonding comyinvester-pdifAnnualte? 0Report e 0202425 pdf and on the website of Stock

DELPHI WORLD MONEY LIMITED
(ERSTWHILE EBIXCASH WORLD MONEY INDIA LIMITED)
CIN: LESO90MH1D85PLCIGTAST

Santacruz (East), Mumbal 400 093
Tal: +81-22-62881500, Email: corp. retations@ebixcash.com,
Website: wwwindiaforexonline.com

Dezcription of proparty: Flal Mo, S8, Second Floor (MG, LHS Western Portian) Witk Raool
Raghds, Cowered Araa Maasuring 474 Sq. Fl LE 44,03 5q. Mbrs Consisting of Twa Badmoms, One
Drawing/Dining Room, One Kachen and Two Tolietbathrooms & Baloony Constnucted on Plof
Mo 201, Khasra Mo 85, Willage- Sadulabad, Pargana And Teksl- Lonl, Districl- Ghazabad, Uikar
Préash- 201102, Baumdaries of Flot Ma. 201; East Piol Mo, 202, Weast Rasia 25 f and Plat No. 200,
Marih; Cther's Propery South: Rasta 25 Fand park,

Terms and condition: The E-auclion wil take place thrwgh portal kilps dsarfzesi auctonigen nat
on 25-July-2025 [E-Auction Dale] After 110080 cawards with limited exension of 10 minuizs 2ach

Tha Inending Purchasers | Bidders-are required 1o deposit EMD amaount aither through RTGS /
MEFT ar by way of Demand DrattRTGEEMNEFRT fevouring the "HERD BOUSENG FINANCE LTO"
The EMD-amount will be return to the unsugcessdul bidders afer condusion of the E-giction

Terms and Conditions of the E-Awction: 1.E-Auction is baing bald an “Az iz whare is Basis” & "Az
i5 what is Basis® & “whalever there &5 Bass™ & “Withoul recourse Basis” and will he conductad
"ardine”, 2.8 ncrement amount hall be Rs, 15,000 (Rupess Fiflean Thousand Only). 3.The E-
Auction will ba conducled through Mis E-Procuremant Technolagies Lid, (Helpline Mols):
(7061 200576544504/ 506/03 1963569, B351506643 and E-mail on supportdaucticntiger, net!
maukk shnmalifiauchionbiges rat) althairweb pora! Biipsizadzas auctantgernet. 4. Thara 15 no
encismbrance o the propary which 5 in fhe Enowiedge of Secwed Credilors. Howsver, the
intendimg bidders shauld make thelr own indepensent anquires regarding he encumarances, Wa of
progesty put anawctian and slaims! nghds dues! affechng the progedy, pior ba submatling thair bids

Inthis ragard, ha E-Auclion pdverisement does not constiuie and will nol be deemed o constiie
anteommitmantor any represantafion of Hem Housing Finance Limiled. 5.The Authartzed Officer {
Secured Craditor shall nod be rasponsible in any way for any thind pery clems/ nghis’dues. Tha zale
shall be subject to ndes’ conditions! prescrbed under Bhe Secirfization and Recorsiniction of
Fmnancial Azsals and Enfeecament of Securily IntesastAct, 2002, The ofer lerms and condians of
the E-Auction are published in fhe fokawing website: www harohousingfinance.com B.For . property
datads and visil 1o property conlscl 1o Wr, Ershad A% | ershad.alifeherchil.com BROZZTN415
BE022T0E15 and Shekhar Singh'8TH52237H shekharsinghi@herohficom . T. The prospective
Pidders can nspect the propeny on Z2-July-2025 between 11.00 AM 1o 2.00 M wih prior
appaintmant,

The above-menlioned BorrowerMarlgagorguarandors are heraby noliced o pay Ihe =um as
merticned in Demand Nofice under section 13(2] with a5 on date inferest and expansas bedore the
date of Auction faing which the propery shall be auchioned and batance dues; if ary, wil be
raconsarid with interes] and costinem you
For detgiled ferms and conditions of the sale, plesse refer fo the link provided in
hiips:iust hershomefinance. in'hera_housinglather-nofice  on Hero Hexsing Finanece Limited |
Secored Creditors) website |e., wesherchousingfinance com

For Hero Housing Finance Ltd., Authorised officer
Date: 1040712025 Mr. Shekhar Singh, Mob-9711522275
Place; Delhi/NCR

15 DAYS SALE NOTICE T0 THE BORROWER/GUARANTOR/MORTGAGOR

Emall; shekhar.singhi@herohfl.com

following acts of omission and commission have been observed:

credit proceeds were not deposited in the loan accounts,
Clause 3[i1 (t) (i} (C) & D) stated below: -

the furids availed under the credit Facility from the lender.

lender.

On scrutiny of your account/deeds/documents and writings, performed/executed in favour of the Bank, the

> A payment of Rs. 17250 Lakh was made to supplier of fabrics "Harshita Apparels® whose GST number
O7ABKPL1220L1ZE s notfound on GST portal. [t proves that the funds are siphoned off.

> Stock Auditand Farensic Auditof the Firm reveals that no unit exists at reglstered address Plot Mo G-248, Sector D-
1. Tronica City, Lond, Ghaziabad, UP-201 102 and G-75; Sectar D-1, Tronlca City, Loni, Ghaziabad, UP-201102. This
shows that the borrowers have disposed off entire assets without information to fapproval by the Bank and the

The above acts of omission/commission fall within the purview of RBI Wilful Defaulters Guidelines under
> The borrower has defaulted in meeting its payment/ repayment obligations to the lender and has siphoned off

* The borrower has defaulted in meeting its payment! repayment obligations to the lender and has disposed of
immovable or movable assets provided for the purpose of securing the credit facility without the approval of the

(a)
()
(€)
(d)

(e)

opportunity for your personal hearing befare the Review Committee,
Identification Committee,

Details ofthe Review Committee Mesting:

= DateofHearing: 18.07.2025

= Time:12.00Moon'

«  Venue:Bankof Baroda, Regional Office, Sector 13, Hissar, Haryana
= Mode:Video Conferencing

following emall orletber;-

RBI guidelines.

Yours Faithfully
(Dheerendra Settipalli)
General Manager
SAMV BCC, Mumbai

In accordance with the guidelines prescribed by the RBl and the Bank's internal policy, vou are hereby afforded an in

Kindly confirm your appearance before 14.07.2025 so that necessary arrangement can be made at our end through

The General Manager, 5tressed Assets Management Vertical Bank of Baroda, Baroda Corporate Center, C-25,
G-Block, Bandra Kurla Complex, Bandra East Mumbai-400051. email:- wid.bcc@bankofbaroda.co.in

You are requested to appear in person 15 minutes prior time, along with your ID progd, relevant documents and
explanations, to présent your case, If you fail to attend on the scheduled date, the Committee shall proceed to take
an appropriate decision based on available records and without any further reference to you and take steps as per

which will examine the findings of the ii)
i)

i

fiv}

()
(h)

DATE: 09.07.2025
PLACE: MUMBAI

epaper.ﬁnan{:iaiexprea.mn‘. .

Exchange |.e. www hssindia.com and www nseindia.com A copy of the same shall also be avallabie on the
website of National Securities Depository Limited (NSOL) at weerw. evioting. nsdl.com

Az per section 108 of Companies Act, 2013 read with the Rule 20 of the Companies (Management and
Administration) Rules, 20714 as amended from fime to time and Regulation 44 of the SEBI (Listing Dbligations
and Disclosure Requiremants) Regulations, 2005, the Company i5 pleased to provige is Members the faciity
i Exercise their ight to vote on resolutens proposed fo be passed at AGM by electronic means (e-voting}. The
Company has engaged the services of Mational Securites Depository Limited (NSOL) fo provide the e-voting
facility to sharehalders. Members may cast theér votes remotely using the efactronic voling system of NSOL on
the dates mentioned here below (remode e-voting)

Further the facility for vofing through electronic vaoling system will also be made avaifable af the AGH. and
Members a tending the AGM wha have not cast thair voles by remobe e-voting will be abda to vobe at the AGM
Mationa! Zecurities Depository Limited (NSDL) will be providing facity for voting through remote e-woding, for
participation in the 407 Annual General Meeting through VC/OAYM and e-vVoling during the AGR.

The Register of Member and Share Transler Books of the Company shall be closed from Friday, July 25, 2025
to Friday, Rugust 1, 2025 (bofh days inclusive) for the purpose of AGM. All Members are informed thal:
The-Business as sat-forth i the Motice of AGM may be transacted throwgh voting by electranic means;
Date and tme:of commencamant of ramota a-vobing: Tuesday, July 29, 2025, 9:00 A.M,

Data-and teme of end of remofe e-vading: Thursday, July 31, 2025, 5:00 PM.

The cut-off date for determining the eligibility 1o vote by electronic means or at the AGM. July 25, 2025. The
voting rights of the Membars shall be in proporfion 10 their sharsholding as on the cul-off date;

Any person, who acguires shares of the Company and become memberof tha Comgany after dispatch of
the notice of AGM and hold shares-as of the cut-off date i.e. Friday, July 25, 2025, can follow ihe process
for generating the Login i and password as pravided in the Notice of the AGM. |f such a person is already
ragistered with NSDL for a-voling, existng Usar ID and Password can be used for casting vola,

The Membars may note:-

Remote e«voting shall not be afiowed beyond July 31, 2025, 5:00 PM

The facity for voling shall be made availabile at the AGM and the members a tending the mesting who have
N casy thedir votes by remdte e-voting shall be able 1o exercise their ight at the Meeting

& Membar may participaie in the General Meeting even after exercising his right to vote through remode
g-voling but shall ot be aSpwad to vole again in the Mesting

& person ‘whose name ks recorded in the register of members: or In the Begisier of beneficial owners
maintained by the deposidones as on the cul-off date only shall be enstitied 12 avad the Tacilly of remode
e-volting as well as voling in the &nnual Genaral Mesfing,

Websile address of the Company and of the Agency where MNotice of the Meeting is displaved
i tpsheees indiafopexonling comy - and www eveting. nsdlocom

Mame, designation, address, Email & and phone number of the person responsible to address the
grigvances connecied with the facility for woling by electronic means:

Me Vimay Singh, Company Secretary & Compliance Officer, Email i corporelationsi@ebicash.com, Contact
getaids +91-22-62881500, Address: 87 Foor, Manek Plaza, Kalina C5T Road, Vidya Nagrl Marg, Kalina,
santacruz (East), Mumbai 200 098,

BY ORDER OF BOARD OF DIRECTORS

FOR DELPHI WORLD MONEY LINITED

(ERSTWHILE EBIXCASH WORLD MONEY INDIA LIMITED)
a0/-

VINAY SINGH

COMPANY SECRETARY

MEMBERSHIP NO: ACS 44928

New Delhi
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Stho | category | " REPREAI™S) R0 | MShares ppied | i | Wiatodporsider | PO | “Soereealonea’ | | | TN | category | M GERERON RO e e | it | Wiotospornam | P | “Saeres Aloned
78 297,000 | i 0.01 297,000 0.06 9,000 0:1 0 108 | 690,000 i 0.01 630,000 0.14 9,000 0:1 0
79 300,000 | 12 0.08 3,600,000 0.73 9,000 0:12 0 109 | 750,000 2 0.01 1 500,000 0.31 9,000 0:2 0
80 303000 | 1 0.01 303,000 0.06 9,000 0:1 0 110 | 786,000 { 0.01 786,000 0.16 9,000 0:1 0
81 312,000 | 2 0.01 624,000 0.13 9,000 0:2 0 11 | 810,000 : 0.01 810,000 0.16 9,000 0:1 0
82 321,000 | 2 0.01 642,000 0.13 9,000 0:2 0 112 | 852,000 1 0.01 852,000 0.17 9,000 0:1 0
83 330,000 | i 0.01 330,000 0.07 9,000 0:1 0 113 | 045,000 1 0.01 945,000 019 9,000 0:1 0
84 339,000 | 3 0.02 1,017,000 0.21 9,000 0:3 0 114 | 954,000 1 0.01 954,000 019 9,000 0:1 0
85 342,000 3 0.02 1,026,000 0.21 9,000 0:3 0 115 | 1,008,000 1 0.01 1,008,000 0.21 9,000 0:1 0
86 345,000 2 0.01 590,000 0.14 9,000 0:2 0 116 | 1,050,000 1 0.01 1,050,000 021 9,000 0:1 0
87 348,000 1 0.01 348,000 0.07 9,000 0:1 0 117 | 1,080,000 1 0.01 1,080,000 0.22 9,000 0:1 0
88 354,000 | i 0.01 354,000 0.07 9,000 0:1 0 118 | 1,113,000 i 0.01 1,113,000 0.23 9,000 0:1 0
89 357,000 | i 0.01 357,000 0.07 9,000 01 0 119 | 1,143,000 1 0.01 1,143,000 0.23 9,000 0:1 0
a0 360,000 | 2 0.01 720,000 0.15 9,000 0:2 0 120 | 1,200,000 : 0.01 1,209,000 0.25 9,000 0:1 0
91 381,000 | 5 0.03 1,805,000 0.39 9,000 0:5 0 121 | 1,236,000 { 0.01 {236,000 0.25 9,000 0:1 0
92 390,000 | 0.01 390,000 0.08 9,000 01 0 122 | 1,275,000 1 0.01 1,275,000 0.26 9,000 0:1 0
93 396,000 | 1 0.01 396,000 0.08 9,000 01 0 123 | 1,350,000 1 0,01 1,350,000 0.27 9,000 0:1 0
94 408,000 | 1 0.01 408,000 0.08 9,000 01 0 124 | 1.497,000 1 0.01 1,497,000 0.30 9,000 0:1 0
95 414,000 1 0.01 414,000 0.08 9,000 01 0 125 | 1,509,000 1 0.01 1,509,000 0.31 9,000 0:1 0
9 | 42000 | 2 0.01 846000 | 017 | 9000 | 02 0 126 | 1.583,000 1 0.01 1593000 | 032 9,000 0:1 g
a7 432,000 | 2 0.01 864,000 0.18 9,000 02 0 127 | 1,728,000 1 0.01 1,728,000 0.35 9,000 0:1 0
08 444,000 | r 0.01 144,000 0.09 9,000 0:1 0 128 | 1,779,000 1 0.01 (779000 | 036 9,000 0:1 0
ag 450,000 | 2 0.01 900,000 0.18 9,000 0:2 0 129 | 1,782,000 2 0.01 3,564,000 072 9,000 0:2 0
100 468,000 t 0.01 468,000 0.10 9,000 0:1 0 130 | 1,785,000 3 0.02 5,355,000 1.09 9,000 0:3 0
101 480,000 3 0.02 1,440,000 0.29 9,000 0:3 0 131 | 1788,000 1 0.01 1,788,000 0.36 9,000 0:1 0
102 531,000 | 2 0.01 1,062,000 0.22 9,000 02 | 0 132 | 1,797,000 : 0.01 {797,000 0.37 0,000 01 0
103 570,000 2 0.01 1,140,000 0.23 9,000 0:2 0 133 | 1,800,000 10 0.07 18,000,000 3,66 9,000 0:10 0
104 600,000 3 0.02 1,800,000 0.37 9,000 0:3 0 134 0 | Al applicants from Seria 9,000 31230 27,000
P EE— - e e ————+- el — = no 04 to 133 for 1 {ong)

105 603,000 | 0.01 603, 00 012 9,000 0:1 0 ot of 9000 shares

100 635.000 2 bl lar2 0 Hi<h el i y TOTAL 14708 100.00 | 491,688,000 | 100.00 360,000
107 639,000 2 0.01 1,278,000 0.26 9.000 0:2 0

4) Allocation to QIBs excluding Anchor Investors (After Rejections & Withdrawal): The Basis of Allotment to QIBs, who have bid at Issue Price of T 47/- per Equity Shares
or above, was finalized in consultation with BSE. The category was subscribed by 208.61 times i.e. for 149,571,000 Equity shares. As per the SEBI Regulations, Mutual
Funds were allotted 5% of the Equity Shares of Net QIB portion available i.e. 36,000 Equity Shares and other QIBs and unsatisfied demand of Mutual Funds were allotted
the remaining available Equity Shares i.e. 681,000 (i.e. Including unsubscribed portion of 72,000 Equity Shares from Mutual Fund) Equity Shares on a proportionate
basis. The total number of shares allotted in this category is 717,000 Equity Shares to 65 successful applicants. The category wise details of the Basis of Allotment are as

under:
CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPC \VC'S TOTAL
Allotment 12,000 36,000 9,000 96,000 303,000 249,000 12,000 717,000

5) Allocation to Anchor Investors (After Rejections & Withdrawal): The Company in consultation with the BRLM has allotted 1,074,000 Equity
Shares to 4 Anchor Investors at Anchor Investor Issue Price of T 47/- per Equity Shares in accordance with the SEBIICDR Regulations. The category
wise details of the Basis of Allotment are as under:

CATEGORY FIS/BANKS MF'S IC'S NBFC'S AIF FPI/FI OTHERS TOTAL
Allotment - - - 0 846,000 228,000 | - 1,074,000
6) Allocation to Market Maker (After Rejections & Withdrawal): The Basis of Allotment to Market Maker who have bid at Issue Price of ¥ 47/- per

Equity Shares or above, was finalized in consultation with BSE. The category was subscribed by 1.00 times i.e. for 189,000 Equity shares. The total
number of shares allotted in this category is 189,000 Equity Shares. The category wise details of the Basis of Allotment are as under:

in)::iztli]?::s ) hlli(::.a(t)i'ons %to | Total No. of Equity Shares | % to N:|'|::ali2:|/“;||sohﬂa;:s Ratio Total Number of
; pPliCE total applied in this Category total y shares allotted
(Category wise) received per Applicant
189,000 1 100.00 189,000 100.00 189,000 1 1 189,000
TOTAL 1 100.00 189,000 100.00 189,000 189,000

The Board of Directors of the Company on July 08, 2025, has taken on record the Basis of Allotment of Equity Shares as approved by BSE Limited and has allotted the Equity
Shares to various successful bidders. The Allotment Advices-cum-Intimations and/or notices have been forwarded to the email ids and/or address of the Applicants as
registered with the depositories/as filled in the application form. Further, the instructions to Self-Certified Syndicate Banks for unblocking the funds & transfer to Public Issue
Account have been issued on or before July 09, 2025 and payment to non-syndicate brokers has been issued on or before July 09, 2025. In case the same is not received
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within two working days, investors may contact at the address given below. The equity shares allotted to the successful allottees have been uploaded on July 09, 2025 for
credit into the respective beneficiary accounts subject to validation of the account details with the depositories concerned. The Company has filed the Listing application with
BSE Limited on July 09, 2025. The Company has received the listing and trading approval from BSE Limited and trading will commence on July 10, 2025.
INVESTORS PLEASE NOTE

The details of the allotment made would also be hosted on the website of the Registrar to the issue, MUFG INTIME INDIA PRIVATE LIMITED (Formerly Link Intime India Private
Limited) at www.in.mpms.mufg.com, All future correspondence in this regard may kindly be addressed to the Registrar to the Issue quoting full name of the First/ Sole
applicants, serial number of the Bid cum Application Form, number of shares applied for and Bank Branch where the application had been lodged and payment details at the
address of the Registrar given below:

MUFG INTIME INDIA PRIVATE LIMITED
(Formerly Link Intime India Private Limited)
Address: C 101, 247 Park, L.B.S. Marg, Vikhroli (West), Mumbai- 400083, Maharashtra, India
Tel. No.: +91 8108114949 | Fax: +91 22 49186060 | Email: cryogenic.smeipo@linkintime.co.in
Website: www.in.mpms.mufg.com | Investor Grievance Email: cryogenic.smeipo@linkintime.co.in
Contact Person: Ms. Shanti Gopalkrishnan | SEBI Registration No.: INRO00004058
CIN: U67190MH1999PTC118368
On behalf of Board of Directors

For, CRYOGENIC OGS LIMITED

sd/-
Place: Vadodara, Gujarat Mr. Nilesh Natvarlal Patel
Date: July 09, 2025 Chairman cum Managing Director

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES ON LISTING OR THE BUSINESS
PROSPECTS OF CRYOGENIC OGS LIMITED.

Cryogenic Ogs Limited is proposing, subject to market conditions, public issue of its equity shares and had filed the Prospectus with the Registrar of Companies, Anmedabad.
The Prospectus is available on the website of SEBI at www.sebi.gov.in, the website of the Book Running Lead Manager at www.beelinemb.com, website of the BSE at
www.bseindia.com and website of Issuer Company at www.cryogenicogs.com,; Investors should note that investment in Equity Shares involves a high degree of risk. For
details, investors shall refer to and rely on the Prospectus including the section titled “Risk Factors” beginning on page 25 of the Prospectus, which has been filed with ROC.
The Equity Shares have not been and will not be registered under the US Securities Act (the "Securities Act") or any state securities law in United States and may not be Issued or
sold within the United States or to, or for the account or benefit of, “U.S. persons” (as defined in the Regulation S under the Securities Act), except pursuant to an exemption
from, orin atransaction not subject to the registration requirements of the Securities Act of 1933.
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